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intricacies of the negotiations that we will have to look into. At our
conference with the WTQO at Geneva, as a partner, we discussed these
issues. In the Brussels Conference of the least developed countries, the
same concerns were raised by the least developed countries. | was in
Doha. Almost bargaining was going on there. When we had a Conference
of the IPU in support of the Doha Ministerial Conference, |1 wish | could
stand there, when the Chairman was presiding, so that | could tell him how
the support of the PFarliamentarians of the developing countries can be
taken. If | can be of any help to you, that will help and strengthen your
hands. When Shri Mukherjee came, | referred to the ruling | gave that day,
when | was addressing, that our Parliament can discuss these issuas, but
our Parliament, according to the Constitution, is not authorised to ratify any
treaty or agreement that you sign abroad. But in many developing countries
of Africa and Asia, the Parliaments have to ratify treaties and it is where the
problem comes. Mr. Minister, | would request you to take the help of the
Parliamentarians of developing countriss and, then, you will have better
support while you bargain.

The House is adjourned for lunch for one hour.

The House then adjourned for lunch at twenty-two minutes past one
of the clock.

Tha House re-assembled, after lunch, at twenty-three minutes past two of
the clock,

[THE VICE-CHAIRMAN (SHRI SURESH PACHOURI) in the Chair]
SUPPLEMENTARY DEMANDS FOR GRANTS (RAILWAYS) 2001-2002

THE MINISTER OF RAILWAYS (SHRI NITISH KUMAR):  Sir, { lay on
the Table a statement (in English and Hindi) showing the Supplementary
Demands for Grants (Railways), for the year 2001-2002.

SHORT DURATION DISCUSSION

Decisions adopted at the 4™ ministerial meaeting in connection with W.T.O.
negotiations recently conciuded at Doha, which have far reaching
implications on the Agriculture, Textile, Pharmaceutical and Chamical
Sectors eic. of the country - contd.
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submission to the hon. Minister wouid be that we shall have to remain
vigilant in the course of the discussion because®, ¥ wewyef & ,"to be very
frank, | may sound pessimist®, 3R oA = fr B & swRa 2E wm)
I =z f% ,"from the experience of Uruguay Round, and even before that
the Tokyo Round in 1978, what | found was that the position which we took
effectively at the beginning of the conference, we could not sustain that". sit
o R gRY 4 g% e o o w9 va off wd, | do not blame anybody
becauss the pressure Is so high®, R weme sy 2 s X € % °l do not
blame anybody because the pressure 8 so high, intensive and extensive
that most of the countries cannot afford but 10 succumb to that pressure”
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Aediteed & yam aRoa ¥ ongen Ry o Wil wom w1 3 o 1998 F wE @,
* U Ui W BT TN AEW

*I think the deveiloping countries have taken a lot of more initiatives
in dismantiing both tarlff and non-tariff barriers compared to
developed countries, Very often, the U.S. policy-makers and
administrators say that their national laws will prevail, ¥ it is just
rhetoric, | have no problem, but if they seriously mean it and they
want to implement it, wherse is tha scope of fostering and furthering
the interests of the multilateral trade errangements? If Special 301,
Super 301 of U.S.A. has precedence over the Agreement reached
through the WTO, then, there is no poimt of having multilateral
organisations.”

*United States’ law shall prevail in conflict. No provision of any of
Uruguay Round Agreement nor the application of any provision 1o
any person or circumstances that is inconsistent with any law of
the United States shail have effect.”

¥ w1 f wrE ang o @m o s B i Sud amER W gEifya seat
®) 3wt foran man & % "Nothing in this Act shall be construed (a) to amend
or modify any law of United States.”

TRAN. oA 4 W I o wE B agd @ 1 ® omie 3w FrA
T including any law relating to the protection of human, animal and
plant life or health, the protection of the environment or worker safety or to
limit any authority conferred unocer the law of United States, including
section 301 of Trade Act of 1974 unless specifically provided for in this Act.*
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w4 Al 1w o daa T8 &, A Suwemw wEiRe, A e aywad ¥ dad
Mrfigrneara g da Mz N am & & Do F R ganI D ¥
ot &7 IFvE & o o e T 5 @ gaml mi&mat F ddw &, Power
shifts in WTO -- Developing countries flex their muscles., T® "mfEgT
s ¥ | 981%T, "€ 79 e aia" & fifs &, Tough talkers -- Poor nations
with gain in global trade deals, as US compromises; Ingia holds out till the
ond TP U=1 f g araw R, A F AR A F fag & shw swT &1 India and
Mr. Maran became the men to see at Doha. Frustrating the US and the
European efforts to get an agreement. He spent the first five days, refusing
to negotiate, and the last day, threatening to walk out of the talks. Before
cutting a final deal, Indian delegation, used every argument.they could
muster from chiding Europe for its legacy of colonialism 1o charging the US.
the super power, with arm-twisting 7% "% 3 & =" &1 oA & 8 ¥9gen
t % R 7 o s@ar W Al B R 58 @ @ Waifea o e e aw
*erfge T &, Poor nations lead move against trade round uE @t AR
i =1 gz F faar-ww gan & gefae 4 swe off gl Oy e @ duedn
&1 5of famn & f% What is heartening for the present is the leadership role
India played at Doha. It was back to 70s when this country led the
developing segment #3% ¥eet T5 T ¥C Wids @ fov € 0ify wa 6 e
wwa ¥ &1 India arriving at the WTO. The Doha Déclaration represents a
significant victory for India not just in terms of the items it includes but also
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R g At 9=t g ofR Sw ¥ R 2w siv g A wuf g, &R
A A oewa g1 A uel AR A O B s A ¥
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s st dmdmiggnt
3t A @ I aRY ol &, Remwlia W &1 e T ywe AR B R
Suawr F0ed, 579 Aed A & R ot @ et g - &30, 59wl
THAN ¥ M 4w wHwE R, 7E A 7w gorn ww € Wi oo e
Az aa g el Hod w1998 w1 AN ifeer dhvom o3 9 gon @, IEH
g dait. & ¥ F e wdwm w0k, a f wgn g -

‘In 1991, the BJP cautioned the Government to embark upon
internal liberalization first and defer globakzation. We advocated
the reinstatement of the Swadeshi idea, particularly because of the
heavily one-sided pro-West WTO in the offing. However, in a
matter of five years, the BJP stand on Swadeshi has besen
vindicated.® This is the perception of my Party.

M e A F W A w1 oHOW ARG, I9F I A § e dife &= wgn &,
o1 aFn ot v T R gt & fE -

The BJP would strive to work out a strategy and consensus within the
nation ang with all nations similarly placed, to lobby for legitimately justified
modification of the perspective, programmes, rules and schedule of the
WTO.
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3.00 P.M,
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¥ off aroft gt A Cifat | wa e, T wRd dER o o A SR wwe A ww
) #Ezw, A usd ward A 7® ¢ fF wrem-gren ARk ¥ afeR o @me
s are el F ger & Rwg ¥ w7 fiofy gan? xR A weg ¥ wdg F W
T wE) ¢ B, HR A A oA qgore F wE -

*A separate landmark declaration on TRIPS and Public Heaith is a
major achievement, in which India played a key role. It recognises
the affordability and availability of medicines as a universal right. [t
would now enable member-countries to take measures to protect
public health, as the Declaration recognises the flexibiiity under the
TRIPS Agreement when dealing with public health problems
affecting buman beings, such as HIV/AIDS, malaria, other
spidemics, and the respective national governments would decids
about emergencies and epidemics and lake appropriate measures
to ensure access to medicines. *
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[THE VICE-CHAIRMAN, (SHRI NILOTPAL BASU} in the Chair]

SHRi S. RAMACHANDRAN PILLAI (Kerala): Sir, | would like to
congratulate the hon. Minister, Shri Murasoli Maran, for putting up a strong
resistance at the Ministerial Conference at Doha. | would also like to
congratulate him for calling meetings of various political parties, groups and
individuals for sharpening the positions and also the tactics to be taken up
at the Doha Ministarial Conference.

Sir, the hon. Minister in his statement makes two important
assertions about the outcome of the Déha Ministerial Conference. In’
paragraph 2, he says and | quote: “We made major strides towards
realising our goals and the Ministerial Declaration contains significant
achieverments for India.® In the last but one paragraph, he again asserts. |
quota: "The Doha outcome is in conformity with the shared stakeholders'
interasts -- the interests of agriculture, industry and most importantly our
development. In sum, the Doha mandate will not, in any way, harm us; on
the contrary, we have substantial gains.”

Sir, | am not in full agreement with these assertions. | do agree
that we made certain gains, but the major gains were made by the
developed countries.

Sir, we need a realistic assessment of the outcome of the Doha
Confarence. If we do not have a realistic agsessment of the outcome of the
Doha Conference, we may not be able to pursue and protect our interests.

Dr. Sharma here explained the overall character of the WTO
Agreement. | agree with him. It is also absolutely necessary to find out
what, in essence, is the outcome of the Doha Conference. Iif we make any
exaggeration, if we belleve in illusions, we will be certainly led to very
disastrous consequences. | am for a realistic assessment of the outcome of
the Doha Conference. Sir, this is a muilti-lateral dialogue and the developing
countries are in majority in this Conference. Of course, on certain issuss
the developed countries were forced to give us some concessions, but the
main issue is: who collected the major gains, and what are those major
gains coliected by the developed countries? That is absolutely necessary in
the work of the work groups, the trade negotiations committee ‘and also the
coming Ministerial Conference and the subsequent negotiations.

Sir, | would like to know one thing from the hor. Minister: s it the
casa of the Commerce Minister that the United States of America, the
European Union and Japan have failed to collect the major gaing and we
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collected all the major gains? | do remember a statement made by the hon,
Commerce Minister in Doha. He was referring to the Draft Declaration
prepared on 27" October, 2001. | would lke to quote him. *I am
constrained to point out that the draft Ministerial Daclaration is neither fair
nor just to the view-point of the many developing countries, including my
own on certain key issues. it is negation of all that was said by a
significant number of developing countries and the least-developing
countrigs.”

Again | quote, "The only conclusion that could be drawn is that the
developing countries have little say in the agenda setting of the WTO. It
appears that the whole process was a mere formality and we are being
coerced against our will. Is it not then meaningless for the draft declaration
to claim that the needs and the interests of the developing countries have
been placed at the heart of the Works Programme.” | fully agree with you. |
stand by you on these issues.

Sir, India took three important positions. One of the important
positions we took was, we opposed any new round of trade negotiations. If
we engage in a new round of trade negotiations, in the present intarnational
situation, it is possible for the developed countries 10 exert pressurg on us
and extract morse from us. So, we should opposs any new round of trade
negotiations. The second position we took was, we will concentrate on
moiementation issuas; and we will not allow this implementation issues to
pa linked with any olher issua. If that is linked with any other issue, then,
there is every possibility that they will try to extract more concessions on
these implementation issues. The third position was, we will oppose all non-
trade related issues like investment  policy, competition policy,
anvironmental issues, transparency in Government procurement and the so-
called global coherent architecture, the coming together of the WTO, IMF
and the World Bank, on this issue of new round of negotiations. Of course,
they forced us to agree to a Work Programme. It is not possible. | don't
say, it was because our lack of negotiations skill; we tried our best, but the
developed countries forced us to agree to a new round in a quite different
nomenclature, "Work Programme”.

Sir, the Ministerial Declaration says, | quote "In view o1 these
considerations, we hereby agree 10 undertake the broad and balanced Work
Programme set out below. ..*

Again, { quole from paragraph 45, "The negotiations to be pursued
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under the terms of this Declaration, shall be concluded not later than 1%
January, 2005." It is agreed that the new round of trade negotiations would
be completed before the 1st January, 2005, It is also stated here, as in the
case of the earlier negotiations, the mechanism for conducting these
negotiations is the Trade Negotiations Committes. The wvery same
Daclaration says about the constitution of a Trade Negotiation Committee.

Paragraph 46 says, "The overall conduct of negotiations shall be
supervised by a Trade Negotiation Committee under the authority of the
General Council." It is also stated, "The Trade Negotiation Committee shali
hold its first meeting not later than 3" January, 2002." S0, it is a fact that
they were able 10 extract this concession of a new round of discussions, in
the nomenclature of a work programme, at the Doha Ministerial Conference.

Sir, let us see how far we have been able 10 resist not to link these
implemantation issues with others and to take up these implemaentation
issues. Why are we siressing on these implemaentation issues? It is we who
performed, we lifted the gquantitative rastrictions. We have reduced the tariff
rates. But they have not reduced the subsidies. The agreement was that
the developed countries would reduce their subsidies. But, what did they
do? Instead of reducing the subsidies, they increased tte subsidies. The
CECD countries increased their subsidies from 308 bilion dollars to 361
bilion dollars in 1999. Because of the over-subsidies, the prices of the
agricultural crops crashed. And we, the developing countries, the peasants
and agricuftural workers and the common men, are suffering, We complied
with the conditions. They have not complied with the conditions. They are
keeping their tariff rates high. Not only that. They are making use of the
sanitary and phylo-sanitary measures to restrict the imports from developing
countries to developed countries. So, we are interested in  the
implementation issues. But these implementation issues are now linked with
the new round of work programme. That is the trap, that is the danger. Of
course, paragraph 12 of this Draft Declaration starts with, "We attach the
utmost importance to the implementation-related issues.* But it states, "We
agree that negotiations on outstanding implementation issues shall be an
integral part of the work programme we are establishing and the
agreements reached at an earlier state in these negotiations will be {reated
in accordance with the provisions of paragraph 47 below." So, the
implementation issues have becoms an integral parl of the work
programme. So, there is every possibility, every danger. On impiementation
issues, they may try to extract. What | am submitting is, let us be realistic
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about it. Then only will we be able to pursue the correct tactics, will we be
able to understand the gravity of the situation and the need for rallying more
and more allies to protect our interests. If we do not have that realistic
assessment of the whole outcome, there is every possibility of a danger.

Sir, the third issue is, we decided that we should oppose all non-
trade-related issues, issues not related with trade--the investment issue, the
competition policy, the transparency in government procurement, the glebal
coherent architecture and o¢ther issues. Sir, there also, the developed
countries forced us and extracted many gains,

I am reading out the Trade and Investment relationship. | am
refarring to para 20. | quote. * We are taking a policy acceptance. This is
part of the muitilateral negotiations.” So, paragraph 20 staris with these
words; "Recognising the case for multilateral framework.® With regard to
the Competition Policy also, paragraph 23 starts with that: "Recognising the
case for a muitilateral framework.” And with regard to the transparancy in
Government procuremend, it also starts with the very same words. Not only
this, Sir, they have also been able tc extract concession as to what are the
issues are which are to be considered by this Work Programme, In
paragraph 22, a mention has been made about the Investment Policy. What
will be the focus on the dlarification? "Scope and definition, transparency,
non-discrimination, modalities for pre-establishment commitments based on
a GATS- -type positive list approach, development provisions, exceptions
and Balance of Payments safeguards, consultation and the settlement of
disputes between the members.” Almost all issues are mentioned there. And
even with regard to the Compstition Policy, what was the focus of the
discussion of this Work Programme? Paragraph 25 explains that. | quote. "
Will focus on the clarification of core principles, including transparency, non-
discrimination and procedural fairness and provisions on hardcore cartels,
modalities for wvoluntary cooperation; and support for progressive
reinforcement of competition institutions in  developing countries through
capacity building." So, most of the issues are included in the focus of the
Work Programme. Why are we opposing this Competition Policy? Why are
we opposing this investment Policy? Why are we opposing the transparency
in Government procurement? Why are we opposing the global coherent
architecture? It is because of the fact that all these conditionalities will put
restrictions on us, on the part of the Government in these areas, and the
multinational companies will dictate terms. They will decide the whole set of
policy, and we will be losing our power in formulating our investrment
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policies, we will ba losing our power in formulating our programmes policies,
and all such measures. That is why we decided 1o oppose them. But thay
were able to extract many gains in all these areas.

There is ancther danger. Now, the problermn of debt and finance for
development, as mentioned in paragraph 36, is linked with the issue of
coherence of trade, finance and monetary policy. In effect, already the IMF,
the World Bank and the WTO are coordinating their activities, and trying to
pressurize us, and extract concessions and put all conditionalities on us.
Now, on the basis of this agreement, there is every danger. This combined
effect will be further strengthened. And we have also not made any
substantial progress in addressing the problems of inadequacies and
inappropriateness in the decision-making process of the WTO, Sir, | do not
blame the Commerce Minister, he fought well. it is intimately connected
with the overall international situation and, also, with the policies pursued by
the Government. | do agree with Dr. Sharma that we should make a
realistic assessment of the 1964 Agreement and the WTO. No doubt, it is
loaded against the interests of the developing countries. Without rallying with
the developing countries, and with every step, without putting up a strong
fight, it is not possible in the present world to protect the interests of the
developing countries. So, in every respect, we should fight with them. We
need the support of the developing countries. Of course, we gained certain
concessions in the TRIPS, Why did we gain them? It was because we
stood with Pakistan, we stood with Sri Lanka, we stood with the South
African countries, we stood with the Latin American countries, we have
been able to rally with all these countries and put up a fight, and we have
been able to extract some concessions. So, the lesson we have leamnt is,
we have to rally with these developing countries and fight for our interests.
That position is also intimately linked with the entire foreign policy approach.
Here, against whom did we fight? Against the United States of America,
against the Eurcpean Unlon, against Japanl They ara making use of the
antire institutional system as an instrument of exploitation, as an instrument
of pressure, and are trying to extract more gains from us. So, Sir, we
should be consistent. On the one side, if we go with America, it we declare
America our strategic partner, we cannot earn the confidence of the
developing countries. Sir, this is also intimately connected with our foreign
policy positions. And the nuclear policy, of course, to a certain extent, puts
a lot of suspicion into the minds of the developing countriss. During one
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period, we opposed that. But when we got the capacity, we exploded it.
So, some of the developing countries are afraid. We should emerge as the
champion of the developing countries; we should earn their confidence; we
should consistently fight the imposition of these conditionalities by the
imperialist countries. So, that confidence should continue. Why did we fail?
It was because of that, We have got, no doubt, two years till the next
Ministerial Conference takes place. Let us make a realistic assessment, and
on that realistic assessment, let us formulate our tactics and try to interact
with the third world countries. | do not say we should walk out of the
WTO, it is not possible in the present intarnational situation, but along with
other countries, the multilateral tody, the daveloping countries got the
maijority. No doubt, each country has its own interests. There will be a
conflict of interests. But against the developed countrigs, therg is every
possibility of evolving some sort of consensus. Try to evolve that. We tried
at Doha, and we should continue to do that. Only then will it be possible
for us to protect our interests.

There are certain other domestic issues. With regard to our
domestic policies also, we need to take certain steps. Subsidies are to be
increased to increase the productivity and production. Tariff rates should be
increased to protect our domestic market. Whatever positions are available
on the basis of the WTQO Agreement itself, try to make use of them 1o
protect our interests because the peasants are suffering, the agricultural
workers are suffering and the common men are suffering. So, in this
position, outside and inside, we need a change in the domestic policy.
Then only we will be able to protect the interests of the people and also the
interests of the country. With these words, | conciude. Thank you.

SHRI S§.B. CHAVAN (Maharashira): Mr. Vice-Chairman, Sir, it is
very heartening to note that on such an important matter, there seems to be
a total unanimity in the House. Dr. Sharma has gone to the extent of
saying, if | understood him correctly, that the policy of Swadeshi Jagran
Manch seems to have succeeded. | fesl, everyone should not go by the
statements that the developed countries have beaen making right from the
beginning. At the Uruguay Round, we had an in-depth discussion with
them. They had expressed noble sentiments that the international market
would be available fo all the developing countrigs; that the developing
countries would get a huge amount of money for the poverty alleviation
programme that they have; and that those who are below the poverty line
would be brought on par with those who belong to the developed countries.
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| think there is a basic mistake--1 am sorry to use the word "mistake"--in the
approach that we have adopted. Wa should have adopted a different
approach, instead of suggesting amendments to the drafts prepared by the
developed countries. Pressures are bound to be there in that regard. |If
you werg in their position, you would have played the same game. So, |
would not like to blame them. Actually, the developing countries are in a
majority. Let me, at the outset, congratulate Mr. Murasoli Maran for, at
least, geting some kind of suppor from a few of the developing countries.
They extended their support 10 you. But that is not the end of it.  You
have just made a beginning of reversing the process. If the process has to
be complated, | feel, you have to take all factors into account. Le!l us not
aliow ourselves to be cowed down by the pressures that are bound to be
brought on us by the World Bank, the IMF or any other institution. The
basic philosophy is to create conditions where we will be able 1o succeed in
the approach that we have adopted. They have some kind of veto power
in different institutions.  In the WTO there is not any kind of Veto Power.
They feel sorry about it. What Dr. Sharma has stated is correct. This 301
is an indirect way by which they can definitely exercise some kind of veto.
But, | am sure, if all the developing countries coma together, in spite of the
power at the disposal of the developed countries, | don't think they will be
able to reverse the process. That is why the then Prasident, Clinton, who
wanted everybody 1o sign on the dotted lines, could not succeed, in spite of
his personal imervention. What did all the developing countries say? They
said, "We have been exploiled. We have been totally misled. Now we ars
nat going to believe what you say. Let us have a different proposition®.
This is the proper opportunity for us to take the initiative in the matier and |
congratulate you for taking that step. You have reversed the process; and
now you have 10 go ahead,

It is not sufficient. Let us prepare our own alternative draft. Let all
the developing countries come together and prepare their own draft and let
the developed countries suggest if they have any amendment. If you adopt
this approach -- it is going to be consistent with the noble ideas that they
had expressed -- you can then ask, "Whatever you had expressed, was it
genuine or were you trying to mislead all the developing countries? Now
you have been tolally exposed by them.” If you adopt this kind of an
approach, | am sure, there is a good case for all tha developing countries to
come together. But, at the same time, we have to take into account the
interests of all the developing countries. We cannot think only in terms of
our own interests. We cannot adopt this policy that we will take care of our
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own interests and the rest of the developing countries will take care of their
own interests, Even the developed countries are bound to create this kind
of a situation. They would like to give all kinds of allurements to them and
see 1o it that a rift.is created among the developing countriss. This kind of
a situation has to be avoided. That is why we have to make a common
cause and all the developing countries should come together and prepare
their own draft and see how do they behave. | am in full agreement with
my friend. We should not talk in terms of getling away from the WTO. In
fact, they will be very much interested in doing so. We will be totally
isolated. If India, as an isolated country, negotiates with the developed
countries, we can never succeed. So the collective bargaining strength is
very necessary, if the WTQ in the real sense, has to succeed.

Sir, 1 would like to mention some more things in this connaction. !
do not know what role China is going to play. Now China has also become
its member. QOur markets are totally flooded with Chinese goods; other
international markets are also flooded with Chinese goods. They are doing
it in a very big way. | would like to understand what exactly is the
Government's understanding of the China's policy and how far we are going
to succeed. China being our neighbour, it becomes very vital for our
interests. Wa would like to understand what exactly is the view of the
Government of India in this regard.

Sir, | will confine myself only to agricultural products. ft is a fact
that both America and Europe are subsidizing agriculture to such an extent
that it is almost bacoming impossible for the farmers in India to withstand
the conditions which are being created. We have offered wheat to
Afghanistan. We have huge stocks of wheat available with us. We have
enough sugar. Our farmers are also prepared to produce all the oil seeds
that you require.  You published a list of things which were allowed to be
imported and thereafter you added certain more things. Now even after so
much wheat being available hera, you have allowed them to import wheat.
Thare are people who are interested in having licences under the OGL.
They are very clever people. They will see to it that if anti-dumping
rmeasures are resorted to, it is done when the whole thing is over. That has
been our exparience. | have been fighting a case for sugar, When Shri
Barnala was a Minister, | pleaded this case with him., We were gstting
sugar from Pakistan. He agreed on the floor of the House that the excise
duty should be increased to a minimum of 50 per cent, Ultimately, what
happened? When he went to the Cabinet, it was the Prime Minister who
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prevailed upon him not to increass it, because it seemed that the sugar that
we were getting was from the Pakistani Prime Minister's area. | do not
know how far it is true; but this is what | have heard. So, if these
considerations are going to weigh with you, not taking into account the
interasts of all the farmers who, in fact, are suffering very badly, how can
we help our farmers? This year also, you will find that the entire cotton
crop has been destroyed. There is a new kind of variety which is coming
into the market, and it seems that all those who are manufacturing spurious
drugs have combined together and they are now resisting with the
Agriculture Ministry in the Centre in order to see that that variety, which is
resistant to bollworm, is not introduced. That is why in Gujarat, the entire
crop had to be plucked out. Orders were issued saying, we have to
destroy the crops. These are conditions which are being created by
irterested parties. Similarly, in the case of these imports, when we opposed
this idea, we were given to understand that they would, definitely, take
measures immediately to ses to it that the anti-dumping measures are
applied hera. Our experience has been that we have been delaying the
entira process in such a manner that after the entire season is over, we
take anti-dumping measures knowing fully well the amount of subsidy that
these countries have been paying their farmers in the case of sugar. In
Pakistan, America and the Mexican countries, they have been giving, as a
kind of subsidy, more than two or three times the entire price of production,
whearsas our farmers are being told, "No subsidy; we have to reduce your
subsidy®. You have agreed in the Conference that you would reduce your
subsidy. So, wa have not been able to do anything in the matter. And, the
farmers are suffering all kinds of atrocities in the name of liberalisation and
globalisation. A number of farmers are committing suicide. One of the
reasons is that they are not in a position to pay back the amount of loan
that they have borrowed either from the banks or from the money-lenders.
So, these are the things where a re-thinking has to be resorted to and we
have to protect the interests of the local manufacturers. Shri Kaushik was
vary right when he suggested that the small scale industries are now being
totally closed down. And the major industries are also waiting for their turn.
So, this is the kind of situation that we are in.  Unemployment has
tramendously increased in agricuiture, in industry, everywhere, because of
the talk of giobalisation. in fact, we are putting our country in a very bad
shape. How we are going to reverse the entire process. It is going to be a
Herculean task; it is not going to be so easy. But efforts have to be made
o see to it that the people understand that you are taking nacessary
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. measures to protect the interests of both the agriculturists and the
industrialists so that we can show a better performance. And, in the real
sense of the term, the Jagran or the Swadeghi Jagran Manch that you are
talking about; it should not be only in the manifeste but it should come into
actual practice. But, in actual practice, it has been the total reverse of what
you have enunciated in your manifesto. That is why ! would like to appeal
to the hon. Minister. Creatae conditions; don't stop with this first success.
This is not the end of it. You have to go ahead and go ahead with full
confidence. If you take up this line, we will, definitely, support you. Thank
you very much.

SHRI SOLIPETA RAMACHANDRA REDDY (Andhra Pradesh): Thank
you Mr. Vice-Chairman, Sir, for allowing me to participate in the discussions
on the decisions adopted at the 4" Ministerial Meeting in connection with
WTO negotiations, recently concluded at Doha, which have far-reaching
implications on the agriculture, textile, pharmaceutical and chemical sectors
etc. of the country.

Sir, the World Trade Organisation's Doha Conference of its 142
members has been gainful for India. The last conference at Seattle in USA
was not successful because the developing countries and the NGOs
blocked any progress there. In Dcha, India's voice was heard and it was
considered to be the voice of the developing countrias. |, on behalf of my
party, congratulate our Commerce Minister, Shri Murasocli Maran, for the
victory he has scored in Doha. He was not only present at the summit from
the beginning to the end, but he also made his presence feit there. His
aggressive negotiating style and effective expraession of the interests of India
as well as many other developing countries is highly appreciable.

in the conference, Mr. Vice-Chairman, Sir, agriculture has been
given due attention, with additional flexibility being given for providing
domastic support and protection from imports on grounds of food security,
livelihcod concerns and rural development. India's demand in this regard
has been agreed to. It was good that India highlighted the concerns of the
developing countries, and fears of non-trade issues bseing brought into the
working of the WTO have now been put to rest. QOur Commerce Minister
held successful negotiations with the European Union, the United States and
the Director General of WTO, and India's concerns in the key areas of
agriculture, implementation, trade, transfer of technology and WTO rules
were thoroughly focussad. On phasing out export subsidy and domestic
support for products, the WTO declaration has conceded the demand of
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India. About public health concerns, WTQO agreed 10 India's demand. As
for geographical indication, india wants this to be expanded beyond wines
and spirits to items like Basmati. WTOQ agreed to negotiations on this in
future. In the matter of environment, WTO has proposed negatiations. It is
a matter of concern for India because it is an extraneous issue to trade.
Mr. Vice-Chairman, Sir, India wanted no linkage of labour standards to
trade. The biggest gain for India in Doha Declaration is public health. WTO
has accepted that patents will not stand in the way of public health. Now
onwards, patents can be overlookad in the case of epidemics like malaria
and TB. This is very important for India. The myth that India was isolated
was wrong. China and Taiwan have been admitted as members of WTO.
It is hoped that in future WTQO negotiations, they will contribute substantially
for the interests of developing countries in the next mestings of WTO.

Mr. Vice-Chairman, Sir, | need not mention what the national and
foreign media has commented upon the Doha Meeting and the role of India
in safeguarding the interests of India and other developing countries. The
hon, Membaer, Dr. Sharma, has aiready menticned it. | can only say that the
outcome of the Doha Ministerial Meeting is definitely satisfactory. Once
again, | congratulate Shri Maran.

Sir, it has been mentioned by many of our hon. Members that we
cannot come out of WTQ, | entirely agree with them, But, of course,
people are becoming unemployed. People are facing several problems
because of WTQO. It is a fact. It is sean at the lower level. The worst
sufferars of WTO in India are the farmers. As has bsen mentioned by
Kaushikji also, the farmers are the worst sufferers. They have to compste
with farmers of other countries, t am sorry to say that because of various
conditions and circumnstances in our country and because of the policies of
our Government, our farmers are not capable of competing with the farmers
of the developed countries. | earnestly request the Government to make
our farmers more capable to compete with other farmers. For that,
measures have to be taken by the Union Government as well as the State
Governments. Sir, we are giving loans to farmers. The rate of interest is
13, 14 or 15 per cent, We are giving loans to large industries also at the
same rate of interest at which we are giving loans to the poor farmer who
has no guarantae of his crop, no future for his crop.

The farmers are also given loan al the same rate of interest at
which it is given {0 the industrialists. OQur farmers produce a lot of goods.
For example, cotton is produced in Maharashtra, Andhra Pradesh and
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4.00 P.M.

Punjab. | think, in Punjab, production of cotton is not s¢ much successful,
Even though production of cotion is very less in our country, its price is very
low. It is because, previously, our Government used to import very less
cotton. But, in the last two-three years, they have started importing cotton
in huge quantities, As a result of that, our farmers are not getting a
remunerative price for cotton. So is tha case with sugar. | feel, our
Government is not keen On solving their problems. | have to say this with
sorrow, that the Government is not interested in helping our farmers to
compete with the farmers of other countrigs. | urge upon the Government to
take certain measures so that the worst sufferers of the WTQ, namely, the
farmers, are saved from their sufferings. Sir, with these words, | conclude,
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meaningful decisions on implementation issues, it would be difficult to
convince people that WTQ Is a just and equitabie system.*

JUHATENN HEISY, SEMA gE8 I ax w@ f¥ - * India is not isolated.
But if it comes to that, we are not afraid of isolation. We will defand our
national interests.”
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o ov fraelt | gud art o O wE % - © Some people want 10 please the
U.S. Why should we? The U.S, and the E.U. are allies. But they toc have
soricus differences on trade policy. | accept, we should have frisndly
relations with the U.S., but not at the cost of our national interest.”
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SHRI H.K. JAVARE GOWDA (Karnataka). Sir, first of all, | must
congratulate Mr. Maran for having taken a stand 10 fight for the cause of
the country.

He has made a sincere effort for the cause of the Indian farmers.
As pointed out by Mr. Goenka, the capitalist and developed countries have
exhibited their skill in protecting their interests, at the cost of the developing
countries. It is a well-known theory. And Shri Chavan has rightly pointed
out that India is not in a position to come out of the WTO, and it is very
difficult to persuade the developed countries to give a helping hand or a
sort of encouragement to the developing countrias. Though a programme of
fundarmental reforms, in the name of fair market, is there; the experience of
ministerial-conferences that took place over the past 5 to 6 years, and the
scenario of economic development and the problems faced by the farmers
of this country, has shown that our agrcultural produce is not getting a
cost-based prics.

Sir, the farmers are suffering. Though we have discussed this
issue many times in both the Houses of Parliament and in the State
Assembiies, neither the Central Government nor the State Government, has
besn able to safequard the interests of our farmers. Now the main thing
! am going to highlight is that the elite class of our country --whean they are
asked as to whether they are going o give subsidy to the farmers or not,
they say, "we are already giving a lot of subsidy”, Look at the indirect ways
in which subsidy is being provided by the developed countries. That is why,
our farmars are not in a position to compete in the world market. If you
look at the percentage of people engaged in agriculture, you will find that, in
developed countries, it is, at the most, 7-8%; while, in India, it is 68-70%.
The percentage is like that. Besides, there are no propsr inputs. In spite
of all this, we are forcing them to compete with the world market. | will
give you an example. About four years back and in 1586-87, the price of a
coconut was Rs.6/-, but in 2001, it is Rs.2.00 or Rs.2.50 per coconut.
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Keeping this in view, how can we make our farmers compete in the world
market? How will they develop? Take another example. During 1986-1990,
the price of manure was about Rs.150/- or Rs.200/- per quintal, but now it
is RAs.500/- per quintal. S0, on the gne hand, the prices of agricultural
inputs are going up; on the other hand, the markets are going down. And,
our farmers are compselled to compete in the world market even under these
circumstances. They will not be able to withstand this competition and their
condition will worsen further. At the Doha Conference, some new aspects,
such as environment, labour laws and compstitive markets, were
highlighted. These are the new standards or theories that have been set
up by the developed countries so that the development of the developed
countries is curbed. Therefore, | urge upon the hon. Minister of Commerce
to safeguard the interests of our country, particularly, the farmers. Thank
you,

SHRI J. CHITHARANJAN (Kerala): Mr. Vice-Chairman, Sir, | thank
you for having called me to speak on this issue. First of alt, | would iike to
thank Shri Murasoli Maran for having consuited all the political parties about
the stand to be taken by the Government of India al the Doha Conference.
While discussing with the political parties, he had alsc expressed his views
befare the leaders of various political parties. In my case, ! offered whole-
hearted support to the stand taken by him, and | requested him to stick to
that position. Of course, at that time, | was against it because it depends
on several factors; whether you can stand till the last with the same
position or not, Anyhow, he did his best, and | would like to congratulate
him for having very effectively presented our case, argued our case and put
up a fight up till the Green Room process started.

Sir, as far as | know, Mr. Murasoli Maran, in ons of his articles, had
written about the W.T.0. He bhad stated that the W.T.O is weighted in
favour of the developed countries, and, at the same time, it very much
adversely affects the developing countries. He had also stated in that articls
that 'the developing countries should make use of the earliast opportunity to
amend the various clauses in the Marrakesh Agreement so that those
clauses which are adverse to us may be amended.' At the same time, along
with that, he said, 'but, there is a difficulty here; if the capitalist countries,
the developed countries, smell the facts that these developing countries are
thinking of putting up a fight and trying to amend the clauses of the
Marrakesh Treaty, the developed capitalist countries will immediately
mobilise their support. With their strong muscles, they will squeeze us; -that
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danger is there." He has pointed out about that. In the same way, he had
also used the term that the W.T.O. is an ‘inevitable evil' -- the W.T.0. is an
ingvitable evil. | know that he is also of the opinion that the W.T.O
functions in a very undemocratic manner. The majority of the members of
the W.T.O. would not have any participation in preparing the Declaration,
even when there are serious differences among various members. All those
things are there, and the Green Room is a notorious process. Sir, in that
situation, we had put up a very strong case. But, unfortunately, the final
result is not that satisfactory. Of course, he is not responsible for that,
because the conditions are like this. And also, it depends on the political will
of the Government of India. For the international situation to bs favourable,
the developing countries will have to stand together, and cur Government
should alsc have the political will to take certain positions. Then only wea
can succeed. Sir, whether it is a success or not is to be looked at, not on
the basis of some gains that we have got. Of course, some gains are
thers, One is, that the wvarious States are temporarily given the right to
produce medicines either by giving compuisory licences or by importing,
when certain natural emergencies or epidemics are there, That much is a
gain, But, there also, | would like to point that there is a time limit for this.
The second limitation is that this is nol according to this condition; the
TRIPS Agresment is not amended. Therefore, it will again become a
problem in later days. This is one thing which | have to point out. Then,
what are the positions that we took? Firstly, we took the stand that we will
not allow to take up the new four items for a new round of negotiations.
The second one was, the implementation issues will have to be discussed
and settled, to the maximum extent possible. And the third was, the TRIPS
Agreement has to be reviewad. These were the conditions. But, in the first
case, we have finally agreed to include these new four iterns which are not
at ait tradae-related issues, but, even then, we had to agres to that. And,
while agreeing to that, the only satisfaction that we have got is that this will
be negotiated at the Fifth Ministerial Conference and, that too, after the
modalities have been agreed to completely by all the parties concerned. Of
course, our consent should also be thera.

But, Sir, you see how the European Union roprgsentatives look at
this. Mr. Pascal Lamy, the Trade Commissioner of the European Union had
said that the Members of the WTO had agreed 10 launch negotiations on
investments, compstition policy, trade facilitation and Government
procurements. On that an explicit consensus was nesded only to dscide on
the modalities. This discussion on tha modalities will take place at the next
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Ministerial mesting. As far as the four items are concermned, the
compromise was that they are part of the negotiations and they belong to
the programme we wanted. ‘This is the thing which we wanted’. That is
what they say.

Then, at the same time, the Indian officials have stated to the
Press, and they maintained that the working group will continue with the
study programme on the issues till the next Ministerial meeting. Sir, the
Ministerial meseting will take place after two years, but during the two years'
period, the working group will continue with the study programme.

Sir, the condition, the modality is that we have to come to an
agreement. Bul, at the same time, Mr. Pascal himself has said that thers is
nothing new in this; this is a normal procedure. Therefore, even though we
take credit by saying that this clause was agreed to, what is being said by
the European Union representative is that ‘these are normal procedures
which we resort to'.

Finally, what | have to say is this. Of course, we have got two
years' time. During this period, we have to prepare ourselves thoroughly,
Firstly, | would say that our Government should make a thorough study
about the results which have taken place in our economy after the
Marrakesh Treaty was agreed to. Whether it was favourabls or not is
another matter. On that basis we should formulate our policy.

Then comes another attitude. Since we cannot go out and we
have tc continue there, while continuing there, we may bargain, but finally
we will have to agree. If you are going to continue with this position, how
can you conduct an effective bargaining? Therefore, our Government itself
will have to take a decision on its approach. i

The next point is that we have 1o make efforts to unite the
devetoping countries. Of course, | am happy o hear Mr. Maran saying that
this time most of the developing countries had stood along with us.  Of
course, to a great extent they stood along, with us and whatever gains we
have attained are mainly due to that unity.

Thirdly, when we are proceeding with our policies which are being
pursued now in varicus fields, naturally the developing coutries will have a
suspicion over our credentials. We have also to take note of that. | am not
going into details, but that point should also bs taken care of.
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SHRI P.G. NARAYANAN {Tamil Nadu): Sir, the Doha Declaration
approved by 142 countries at the Fourth Ministerial meeting of the WTO
comes at a time when the world can ill-afford collapse in the multi-lateral
global trading system. Even after the signing of three major declarations on
the negotiating agenda for the new WTO round, on the implementation
concerns of the developing countries and on the political statement dealing
with patents and public health, the concerns expressad by India on these
issues were not addressed in a substantive measure.

Admittedly, larger challenges remain for India's negotiators in the
years to come. With the negotiations under the Work Programme supposed
to conclude by 1st January, 2005, the clock has already started ticking.
Moraover, China's entry into the WTO throws up a new dimension in the
possible line up of countries in the future negotiations.

Tha Government has lifted the Quantitative Restrictions much
ahead of the schedule and failed 10 prevent the WTO-propelled integration
of Indian agricutture and industry with the global market, which should be
halted and rolled back, at any cost.

The plight of the vast masses of poor working people on farms and
factorigs, agriculturists and peasants, and people working in small and
cottage industries, is miserable. If the problem is not addressed immediataly,
it can result in revolution, Thousands of people who are working in factories
and farms are losing their jobs,

The Government has failed to oppose the proposed new round of
trade negotiations on issues such as global investment regime, gliobal
competition policy, environment and trade linkages, open and Zero \ariff
trade in e-commerce and a multiateral discipline on Government
procurgment.

Sir, the am of the developed countries is to enlarge the WTO
agenda, as far as possible. The Government has failed to resist the
enlargement of the WTQO agenda and strategically failed to focus attention
on corracting the imbalances In the existing WTO agreement fike high tariffs
on export products of interest, financial difficulties in enacting and enforcing
new trade legislation and the likely negative impact on the TRIPS
Agreament.

The Government has faled to oppose the proposed new WTQO
round negotiations effactively. We are opposed to negotiations on the new
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issues, foreign investment, competition, trade facilitation and competition
because the decision we took in 1996 was to take up negotiations only if
there was an "explicit consensus®. We need to reinforce out stand very
effactively to address the implementation issues of the developing countries
and stick to the mandated negotiations on agriculture and services.

Sir, the Government has failed to alter the present position, which
will lead to further deterioration in the export of textiles. Through the 1995
Singapore Declaration, it was restored back, the status quo was maintained.
Regarding issues on investment, competition, trade facilitation and
Governmant procuremant, we should work fowards explicit consensus so as
to compensate the concessions given on "Environment and Textiles.”

We shouid present our case to extend protection to the Darjeeiing
tea and to the basmati rice during negotiations wvery effectively and
efficiently. At the mini-Ministerial meeting of the WTQ, India's insistence that
the existing trade Agresments needed close attention before a new round of
negotiations began, apparently failed to gather enough support. These
should be taken care of in the near future.

Needless to say, the task will be very difficult given-the plethora of
issues that have to be effectively addressad. Moreover, it is also important
to take care of the fact that the Singapore issues, linking trade to foreign
investment, competition policies, transparency in govarnment procurements
and trade facilitation, which were the main concerns of India, have now
come to the centre stage. As much as India opposes thesa, there are
countries that would like to link the futwre of the WTO to the
accommodation of these issues. If the country does not take concerted
steps to improve its economic bargaining power and prepare internally for
change, we will lose substantially.

Sir, any international agreement without Parliament's approval will
be anti-democratic in nature. So, | submit that no international agreement
that wouid bind our generations could be entered into by the Government
without prior Parliament consent. Thank you.
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THE MINISTER OF COMMERCE AND INDUSTRY {(SHRI MURASOLI
MARAN): Mr. Vice-Chairman, Sir, | am thankful to the hon. Leaders of this
House for taking part in this important discussion, and, especially, | should
thank Prarab Da, for his illuminating and constructive speech. Madam
Deputy Chairrnan has said, "Instead of bringing a motion, they have brought
a Short Duration Discussion®. For that, | should, first, thank him and his
party. There is almost a kind of unanimity in the House on the approach
towards the WTQ. That is what it should be because, at least, on
intarnational issues, we should cut across party lines because Government
is a continuing process. Wa can't blame the earlier Government because,
tomorrow, some other paople may come here. | would, at the outset, tall
the hon. Members that | feel hesitant to speak before the House because
the House is full of negotiators, past, present and future.

Therefors, first, | would speak about the word “round". Some hon.
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5.00 P.M.

Members have pointad out: "India never accepted a new round. Now, you
have accepted a new round!” | want to clear this, in the first instance,
because in the whole of the WTO Doha Declaration, there is no word such
as "round". It is only mentioned as "a broad and balanced Work
Programme”. In Mexico itself, Tanzania Minister said, "Please do not use
the word 'round' because it is allergic t0 us." The hon. Singapore Prime
Minister also said in the Singapore meeting, "Let us not use the word
‘round’ because it has some kind of a pejorative meaning.” Technically,
the word "round" has come to an end with the Uruguay Round. Now, they
have created a WTO which is a permanent forum for negotiations.
Tomorrow, somebody may call it 'a round’ or *a Doha round’; we may also
call it 'a Doha round’ or 'a development round’. What is important is the
issues and the conients, and, therefore, let us not stand on semantics.

Another reason for this is as follows. The hon, Prime Minister,
while making a speech in the United Nations, made it very clear: "In the
Uruguay Round, you have given us a cheque which has bounced.
Therefora, we will not sign a blank chequei® That means, they should first
address the question of implementation issues, the asymmetries and other
injustices that have been created by the Uruguay Round. Not only that; we
all signed--hon, Pranab Da is there--in good faith, but the so-called
developed countries misused them, misinterpreted the ruies and took
advantage of it. Therefore, the developing countries suffered a lot.
Tharefore, we said, "First, address the implementation issues. What is the
use of signing new agreements without honouring the old agreement?” That
was why, the implemsntation issues had coms, and India played a leading
role, along with the so-called LMG (Like Minded Group) and the developing
countries, in categorising the implementation issues. Pranab Da has said,
"What is this? The same words are usedl™ | am happy to say that there is
a distinction, there is a difference because some issues have been
addressed at Doha; the outstanding issues would be addressed by the
Council in Trade, and then, they would go for negotiations. That is the
advantage; there is a difference. | would say, "We have got a separale
declaration at Doha for the first time.

[THE DEPUTY CHAIRMAN In The Chair]

Para 12 says, "Negotiations on outstanding implementation issues shall be
an integral part of the Work Programme.* The negotiations will start. It
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has specified the time-limit. The time-limit is given in the paragraph by the
General Council Decisions of 3 May and 15 December 2000. "The agreed
negotiations on outstanding issues shall be an integral part of the Work
Programme we are establishing, and that agreements reached at an early
stage in these negotiations shall be treated in accordance with the
provisions of paragraph 47 below."

"The other cutstanding implementation issues shall be addressed
by the relevant WTQO bodies, which shall report to the Trade Negotiating
Committee, established under paragraph 46 below, by the end of 2002, for
appropriate action". A timeframe has been fixed. The entire Declaration
has to come into effect by 2005. A timeframe has been fixed for that., |
would like to say that, as regards the implementation issues, though they
are not to our full satisfaction, at least, within a timeframe, they wili find
some kind of a solution, Therefore, it is an acknowledgement  or
accreditation of our concerns, Drawing a future road map for the resoiution
of implementation issues and concerns is a gain, a victory, for us. What do
our adversaries say? That is very important. QCur hon. friend has quoted
Mr. Pascal Lamy, the European Union Commissioner, and | quote:

"A valuable implementation package, which the developing
countries rightly made such a priority, has forced this issue on to
the agenda and, though you must ask them, | am sure, they have
far exceeded their expectations”.

They refused to accept it in the initial stage. They closed their
eyes. Later, because of ‘the unity of the developing countries, because of
like-minded group, they were compelled to accept it; the WTD had to
accept it. Therefore, ! think this is some kind of a victory, a significant
achievernent, for India and the developing countries. We don't claim that
wa have climbed the Everest like Tensing and Hillary. We did not conquer
the WTO. We have achieved some significant victory, some significant
things. The acid test for any policy is whether any harm has been done, |
would like to say that no harm has been done. Regarding the
implementation issues, some of the issues have been addressed at Doha
itsalf. .1 would like to seek your permission, Madam, just to illustrate one or
two examples or salient features of what has been approved at Doha,
Firstly, a period of less than six months has besn given for compliance in
cases of phased introduction of sanitary and phytosanitary measures, that
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is, food and hygiens standards. Qur marine exports are suffering. They will
increase their standards suddenly. There is protectionism. They will say,
“You are not up to the standard®”. They will reject our exports., Therefore,
in the original agreement, a reasonable time period was mentioned. Now, it
has been defined as six months. So, this is an advantage to us.
Secondly, Suppose, after six months, they change their standards; they
change their sanitary and phytosanitary measures. We canno! do it
immediately. Therefore, a period of another six moths has been given for
adopting the procedures and methods, after the publication of the sanitary
and phylosanitary measures. A period of not less than six months has to
be given to the exporters in the developing countries to adopt the
procedures and methods, after publication of the SPS measures. That is
an advantage to us.

Now, iet us come to the technical barriers to trade. For example,
a period of iess than six months has been given 1o exporters in the
developing countries to adopt the procedures and methods, after publication
of their technical specifications and entry into force. These are some of the
gains., | ¢an go on giving examples like this. You know that under-invoicing
is the biggest problem for india. Earlier, the position was like this. If you
go to Singapore or any other country and ask, "Okay, we want to consuit
you. What is the real value?®. We cannot get any information from them.
Now, there is cooperation and assisiance from the customs administration
of an exporting Member, and you can get the value of the goods imported,
when there are reasonable grounds to doubt the accuracy of the value
declared. This is another advantage that we have gained just now.
Regarding the TRIPS Agreement, there is non-violation complaints, So, a
moratorium of two years has been given. These are the immediate gains,
Then, there is the TRQs, that is, Tariff Rate Quotas.

We have been given to transparency. They have been on their
whims and fancies. Take the case of Poland. In the case of mushroom,
they have allotted a particular quota to Poland at a lesser rate which is
called Tariff Rate Quotas. Poland may not be in a position to fulfi the
quota. But they would not give it to India. Our quota has been fixed at a
lower level, If Poland is not implementing it, why don't you give that quota
to us? They would not give it. How are they fixing the Tariff Rate Quotas?
There is no answer. Now there will be transparency. We can question
them legally, These are the immediate gains in the area of implementation
issues and our concerns, | would say that this is the first victory.
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Now let me talk about agriculture. The agreement on agricufture is
under implementation for the last six years. But nothing has happened.
Madam, 121 countries have given negotiating proposals. The European
countries are saying that they would insist on continuing protectionism.
They say that is their open intent. There is no mention that negotiations on
agreement on agriculture would come 1o an end at a particular point of
time. That is Article 20. ~Now liberalisation of agriculture has been
promised. The mandates of Declaration 13 is much more favourable than
article 20. It forms a basis for the ongeoing negotiations. It talks about
countries which are giving extraordinary subsidies. Many hon. Members
have referred to it. For example, the domestic subsidy in OECD countries
has risen from 275 bilion dollars to 328 billion dollars. Within thea QECD
countries, the annual State payments to the agricultural sector have
exceeded the combined GDP of all the African countries. Domestic support
in America, Europe and Japan accounts for B0 per cent of the world's total,
That is why we cannot compste. Since the international price is low, our
Indian agricultural products cannot compete. Now some kind of a decision
has been taken. They say, "Reductions of, with a view to phasing out, all
forms of export subsidies.” They have to do it. Modalities for the
commitments, including provisions for special and differential treatment shall
be established no later than 31* March, 2003. The final agreements in the
negotiations will come into effect in 2005. This is one of the advantages
we have gained. It has been halled by many countries. [t is a great
advantage for the developing countries. Madam, | would like to quote from
the Asian ‘Wall Gtreet Journal. It says, “Developing nations did win
important concessions at Qatar, including pledges to phase out farm
subsidies and limit the use of anti-dumping laws." This is what they have
sald. Now this is the statement made by the President of the European
Council. He said, "This Declaration would mean that the rich countrias will
no longer be able to use export subsidies to push the agricutural products
from the developing countries out of the market." The famous magazine
“The Economist® says, "The European Union, the sole champion of
comprehensive trade role, was forced to accept a stronger commitment to
ending trade-distorting farm export subsidies than its members, notabily
France, would have liked." What have we gained? We have gained in the
sense that on our side, we have agreed that special and differential
treatment for developing countries shalt be an integral part of all elements of
the negotiations. That means we will be given a special and differential
treatment. Not only that, Our interests are food security and rural
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development, which will be taken care of,

Perhaps, for the first time, the words 'food security’ find a place in
the Lexicon of WTO. | think, it is a great advancement to our country.
Now what we have to do Is, we have to link our Indian agricufture with
international trade.

Then, Pranabda raised the issue about AMS. During the periods
1986-87, 1087-88 and 1988-89, according to Shri AV, Ganesan, our AMS
was negative to the extent of Rs.19,000 crores. it means that we could give
subsidy, provided we have surplus revenua. According to a rough
calculation, which is negative by Rs.42,000 crores, if the Government of
India has money, then, they can give subsidy to the farmers to the extent of
Rs.42,000 crores. But the question is whether we have ravenus or not, or,
whom to tax. That is another matter. Therefore, | think, this is a significant
movement forward. i won't say, we are getting it tomorow. But, Madam, 1
can assure you and the House -- Pranabda knows it very well -- that the
PDS will never be disturbed. Not only that, the poor farmers have already
been exciuded from the calculation of AMS, and we will not support any
measure against themn, Not only that, India, in its original submission about
AMS, has stated, "WTO has taken all farmers having land below 10 hectares
as low income, resource poor farmers.® That covers almost 80 per cent of
our farmers. So, | can assure you that they will never be disturbed. And
we are also saying that the developing countries should be exempt from any
obligation to provide minimum market access commitment. After all, the
European Union and other doveloped countries are having jast three to five
per cent of their population engaged in agriculture. So, agriculture has
become a bone of contention for them. And, because they are having
olections in France and later in Belgium, they were Insisting on it. But we
told them, *No, we will not yield to it." A¥ the problems have arisen
because the European countries, the Cairns Group of countries and the
United Stated have joined together. Actually, | would say, this is a great
advantage to us. When they said, "We are having elections in France; we
have to do something®, | told them, *We are also having elections in Uttar
Pradesh. !f Uttar Pradesh were to be a sovereign, independent, State, it will
be the sixth or seventh most populous country in the world. So, don't
ignore us. We are also having eleciorates.” That is how we fought the
issua. It is a fact that no Government -- leaye alone this Government -- can
ignore the farmers. Seventy per cent of the population is engaged in
agriculture-related activities. We remember, the PL- 480 days whers we
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lived from ship to mouth. No Government will continue it they agree 10 any
kind of malpractice. | would say that the entire farming community would
rise in revolt. Therefore, it is a must for any Government, which is in power,
10 take care of them.

Then, Madam, as regards TRIPS on Public Health, the major
achieverment for India and the developing countries was the Declaration of
TRIPS on Public Health, # is a landmark declaration. We know how the
TRIPS has entered into. Pranabda knows that in 1978, at Tokyo Round the
European Union and the U.S., in particular, wanted some anti-counterfeiting
measurg. We also agreed to it. What happened was that it took
Vishwaroopam in the form of TRIPS., And what happened was, it became a
paradise for the multinationals. | want to quote what Prof. Jagdish
Bhagwati , Advisor to the GATT, and Arthur Dunkel have said, "We are
turning WTO, thanks to the powerful lobbies, into a royalty- collecting
agency.” This is the position. Prof. Bhagwati and Mr. Srinivasan of the
Yale University have sad, “The unrequited mass transfer of rent alone is 8.3
billion doltars to four developed countries from the rest of the world.*  Of
these 8.3 billion doltars, 5.3 billion dollars will accrue to the US alone. So,
wa got some thing from them. In Tamil we say that the sugarcane that
enters the mouth of an elephant can never be taken cut. We have to take,
at least, some pieces. 36 million people around the world are living with
HIV /AIDS virus. 1t is not only a kind of African disease; in Asia alone, 6.4
million people carry this virus, second only to the sub-Saharan African
region. So, the Nobel laureate, Joseph Stiglitz, probably a great friend of
our former Finance Minister, Dr. Manmohan Singh, recently said -- of
course, he did not open his mouth when he was in the World Bank -- that
he likens free trade WTO-style to the Opium Wars because it allows the
MNCs to fleece peopie in the poor countries by charging usurious prices for
branded medicines and other services. Therefore, there is a separate
declaration. Just look at paragraph 1 of this Declaration. It clearly mentions
‘health problems'; we are not rewriting TRIPS, It is not possible. At least,
we got some concessions, some flexibilities, certain clarifications. It does
not mention AIDS alone, but also tuberculosis, malaria and other epidemics.
They wanted to use the word pandemic, which means ‘continent to
continent'. | told them India is a sub-continent. QOur team fought on this. |
said, a disease which may be an epidemic in the south may not be there in
the North-East. So, we argued. We changed the word ‘pandemic’ to
‘epidemic'. Another great victory was that we got them agreed that the
TRIPS agreement does not and should not prevent the members from
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taking measures for protecting public health, and that the agreement can
and should be interpreted and implementsd in a manner that is supportive
of WTO members' right to protect public health and, in particular, to
promote access to redicine. That is a signal to the national governments;
we can implement it in such a way. Then, the expression 'should be
interpreted' is a message to the dispute settlement body in Geneva. So, it
is a clear signal and we have gol several flexibilities. Now, they have put
public health above the MNC's profits. There is a greal advantage. Not
only that, during national emergency or extreme emergency, who will
implement it? This question was hanging fire. Now the sovereign
Governments will decide. If the Government decides that this is a case of
emergency, of this is an extreme urgency, we can jump into the field.
Therefore, | would say that this is a great advantage which we have gained.
And | think there is full praise for all these things. The Economist says,
*They" -- ‘they' means the developing Countries -- "scored a coup with a
declaration that intellectual property rules should not stop poor countrigs
from gaining access 10 cheap medicines..." and this is the thing they go on
saying like that. H goes on to say, “It is a sign of their increasing clout” --
‘their' means developing countries’. *“Poor countries scored a clear victory
over health matters. As one activist admitted, two years ago you would
have never got anything like this through the WTO*. We have got it now.
So, | think it is a feather in the cap of India because the proposal was
submitted by India and Brazil, along with 55 African countries. The public
opinion was on our side. And you know the scare of Anthrax also which
has created such a kind of feeling all over the world that the WTO was
compelled to show its human 'face; otherwise, it would be considered as
inhuman. Now, affordability and availability of medicines are universal rights
and that right has been recognised. | think we are finding fault with it.
Here is a Brizilian paper which says Brazil claims drug patents victory., But,
inside, they say that the developing countries like Brazil and India have got
it. So, they are praising it. But, | think, we are not praising ourselves. So, it
is a great victory for India.

Then, the Asian Wall Street Journal says, “"Most significantly, for
India, developed countries alsc agreed to alleviate the rights of poor
countries seeking cheap medicines above the rights of intermational drug
companies seeking to protect their rights.” These are all American papers;
they themselves have accepted it. The Guardian, which is much respected,
says, "The most significant story to emerge from the talks in the Gulf, ia.,
from Doha, is the coming of political age of the developing countries' lobby
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within the WTQ. Gone are the days when the developed countries could
bully and manipulate to extract maximum advantage.” In fact, they can bully
no more, because 55 African countries and developing countries like India
and Brazil took the lead. We were in the Orafting Committea, "At Doha,
developing countries led by large economies such as India and Brazil, have
proved far more effective in forming alliances to push through concessions.
They have finally begun to exercise their numerical superiority in the 140-plus
member body, and they have significant victories to celebrate.” These are
the words used by the Guardian. "They won an important concession, and
one of the issues at the top of the Doha agenda was the clarification of the
WTO's TRIPS Agreement on intellactual property and its recognition that
drugs' patent could be suspended in a public health emergency.” So, this is
the appreciation we have got. | think, it is a clear victory for us. Not only
that,..

THE DEPUTY CHAIRMAN: | think, Mr. Minister, we should give this
crednt to Cipla, because when they offered the drug on HIV/ AIDS at 3000
dollars, for 300 dollars--they offered it to the Doctors without Boundaries,
you know, Doctors sans Boundaries--there was a case in South Africa
against them by ail the muitinaticnal drug companies. There weare many
artictes in the New York Times and the Washinglon Post, but not a single
word came about India and the Indian drug company which came out with
that drug. So, we should aiso mention this.

SHRI MURASOLI MARAN: You know it better, Madam. You are
perfactly right. Anthrax also contributed to this; otherwise, it would not have
craated fear in those people’'s miind. So, | totally agree with you.

Now, Madam, as far as geographical indications were concernad,
wines and spirits were given additional protection. You cannot say it is a
'Scotch Whiskey'; you cannot say it is 'champagne’ or ‘brandy’ grown in
the Champagne District of France. We have been fighting that our basmati
rice, our Darjeeling tea, and other commodities should be given that kind of
a higher protection. Why have you selected &niy two items? What about our
Darjesling tea? What about our Aphonso mango? We have been saying
this. Paragraph 18 says, "The issues rélated to the extension of the
protection of geographical indications provided for in Article 23 to products,
other than wines and spirits, will be addressed in TRIPS Council, pursuant
to paragraph 12 of this Declaration.® Therefore, it is going before the TRIPS
Council. We are keeping the TRIPS Council fully engaged. | think, it will go a
long way. This is the position on these things. What about others? Are they
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recognising it? Here, the European Union's Farm Commissioner, Mr.
Fisehler, has issued a statement on 14" November, 200%. ! quote il.
*Another positive aspect of the deal is that we will now negotiate on
geographical indications, with a view to protecting quality products ranging
from Indian basmati rice to Walian parmigianc cheese, from being pirated in
-the WTQ countries.” So, Madam, in geographic indications also, which was
a long felt need and demand of countries like India and other developing
countrias, we have scored waell.

THE DEPUTY CHAIRMAN: Moca coffee; Moca is a piace in Yemen,
but Colombians are using it for them.

SHRt MURASOLI MARAN: They have now opsened the window and
we can simply expand the window. We have to open a register. The
procedures could be laid down for that. When they agree for coffee, than
we have to introduce our coffee; when they agree for tea, we have to
introduce our Darjeeling tea. They would not mention about our Darjeeling
tea. They would simply say on wines, spirits, tea, coffes, fruits, or something
like this, This is under the consideration of the TRIPS Councit.

Madam, | have aiready dealt with agriculture, which is wvery
important for us. There are several other issues, On market access, we are
going in for negotiations. The market access issue is very important, in the
sense that it has been there right from the GATT days. Articie 28 contains
these things. Our concerns is on tariff peaks and tariff escalation. What is a
tariff peak? The US, Japan and the EU would say that their average is 5%.
But, for certain products, which are of interest to developing countries, the
tariff wit be 50% or 60%. Not only that; regarding agricultural products like
rice, Japan, for a variety of rice, has a tariff of 500% or 1000%. They cali it
dirty tariffication. We want them to reduce it.

| now come to the second aspect, tariff escalation. What is tariff
escalation? if you send any hand-processed leather, the tariff on it would be
vary low. If you export it 1o America or the EU, after processing it, then the
tarift is higher, f you send it as a value-added product like shoe or
something else, then the tariff would be stilt higher. That is tariff escalation,
They are all hiding under ‘average tariff’. Therefore, we have to revise that, it
is a great advantage. Otherwise, we would not get an opportunity to
address tariff peaks and fariff escalations. At the same time, we want no
reciprocity. In the sense, if they reduce the tariff by 5%, we need not reduce
it by 5%. We can reduce it by 1%. If they reduce it by 10%, since there is
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no reciprocity, we can reduce it by 2 or 3%. This is all subject to
negotiations. Not only that, this is all subject to special and differential
treatment. If you fully take into account the special needs and interests of
the developing and the least developed countries, then it would be less
than full reciprocity. This is another advantage which we have got. Madam, |
can go on talking on this.

Let me come to the Singapore issue, which had been raised by
Pranabda. He wanted me to clarify on that. Hon, Shri Pillai also spoke on it.
So, | will take up the Singapore issue. It contains four issues--trade and
investment, trade and competition, trade facilitation and, finally, transparency
in Governmeant procurements. These issuas have entered the WTO not now.
They entered in 1996, at Singapore. In the recently-held mesting, we didn't
want any negotiations to be carried on. Therefore, we insisted that we are
not for carrying on tha negotiations. it would be of interest to the hon,
Members, if | share it with the House. Why wers we discussing the Grean
Room process? Of course, the rcom was yellow, 20 countries are
participating and discussing and finalizing.” We said, "No, it should not be
taken up for negotiation because the explicit consensus is already there on
two issues.” We should not be taken for granted. Then they said, *Okay,
we will consiger® and jumped to the next agenda. Finally, Madam, as you
know, a 38 hours non-stop meeting was held, We did not have time even
to have a nap; it went on continuously for 36 hours. But at the end of 35
hours and 45 minutes, they produced a document and said, "This is the
draft.” We were seeing all members lsaving. So, we were all taken for a
ride, | thought. We said, "“No, we cannot.  We do not know who prepared
the draft and v*+o prepared the change.” | can understand what Mr. 5.8,
Chavan has saifl He says we have no role to pilay in the WTQ in setting
the agenda. We had the first draft on 26" September, we had the second
draft on 27" October, we had the third draft at Doha on 13" November and
we had the fourth draft on 14" November after whole night, that is, after 36
hours. Finally, what is now here is this kind of declaration. That is why, as |
said, | refused to participate in the consensus. So every country seemed to
be at a standstili. That is the penultimate stage. Suppose, | continued
there, the next stage was to block it. | could have blocked it and got the
appreciation of my friends. But what wil be the consequences? The
implementation issues will go, the ACP countries, 77 ACP countries wpi_ch
are getting a new type of deal, for example, waiver of MFN treatment will
also go. The Latin American countries that are getting some kind of a
special concescion in their subsidies, that will alsc go. More than anything
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else, whatever we got in TRIPS in the matter of public health, that will also
go. Therefore, for aimast 18 hours they bargained with india. The Director-
General came to us. Many of them came to us. | do not want to mention
the names. Our other cclleagues from developing countries said, "We will
lose everything. We are with you and our hearts and minds are with you,
but we do not want to lose these kinds of advantages.” Naturally, | had no
other way. Finally, | wanted a compromise. | said clearly, "Look, | have to
go back and face the Parliament. So, this is our position and this is my
mandate. You do something.® What they ultimately did was that they
suggested a8 compromisa. The Chairman in his speech said, “"Explicit
consensus is needed not only for negotiations on the four issues, but
explicit consensus is necessary for modalities also.” That is what we have
gained. | would read out the Chairman's speech. The Chairman says, "
would like to note that some delegates have requested for clarifications
concarming paragraphs 20, 23, 26 and 27 of the draft declaration. These are
the Singapore issues. Let me say that with respect to the reference of an
explicit consensus we needed in these paragraphs for a decision to be
taken at the 5" Session of the Ministerial Conference, that is, two years
later. My understanding is that at that Session, a decision would indeed
need 10 be taken by an explicit consensus, before negotiations on trade and
investment, trade and competition policy, transparency in Government
procurement and trade facilitation could proceed." in Singapcre, we have
got this exptlicit consensus only in regard two issues, trade and investment
and trade and compaetition. Now we have got this explicit consensus in
regard to all the four issues. Now again | quote the speech of the Chairman.
it further says, "In my view, this would also give each member a right to
take a position on modalities that would prevent nsgotiations from
procesding, after the 5™ Session of the Ministerial Conference until the
member is prepared to join in this explicit consensus.” The word also is in
our own handwriting, India's delegation members' handwriting. It has been
accepted after 18 hours of bargaining. Finally, | did not want to break my
ranks with developing countries, we did not want to break our ranks with
Latin American countries especially Cuba, Barbades and Jamaica. They
said "We agree with you," They agreed with India's position. But they were
not willing to block becausa blocking means everything will go. Therefore,
after this assurance -- in fact, it is a gain wa could not do anything.
Therefore, this is our position.

I would like to say that Doha is a turning point. | can very well
summarise that we have succeeded in: (1) Keeping out of negotiations

m9



RAJYA SABHA [28 Novembaer, 2001]

issues that are harmful to India such as tabour. (2) Bringing to tha centre of
the WTO's Work Programme issues of interest to India, such as
implementation issues, TRIPS and transfer of technology. For transfer of
technology, a Special Study Group has been appointed. This is another
gain. So far, everybody used the word ‘transfer of technology.' But
nothing has been done. Now, a Spscial Study Group is to be appointed.
{3) Scoring major gains in TRIPS and public health. (4) Postponing
negotiations on the four Singapore issues to the Fifth Ministerial Conference
t0 be held after two years. You may say that we have postponed. Yes.
We have maintained the status quo. But we have gained on the other two
issues -- transparency in Government procurement and trade facilitation --
and got the sexplicil consensus. (5} Protecting our fundamental interests in
agriculture, services and industrial ‘tariffs. (6) Significantly reducing the
potential which harm India’s interests, by incorporating strong safeguards in
the mandate for negotiations as welt as in the Work Programma, relating to
the area of erwironment. And, finally, agreeing to a balanced and
manageable agenda, emphasising not only trade, but also developmeantal
goals on the priorities of the developing countries like India, mainstreaming
special and differential treatment and capacity-building. So, in every
negotiation, we have a special and differential treatment. What is this
special and differential treatment? In a sense, the developing countries like
India will have a fewer disciplines. Disciplnes will be lass, and the
transformation period may be more. This is what we have gained. It has
been mainstreamed into all negotiations. This is a great advantage. The
Guardian says, | quote, "Doha is a turning point for all developing
countries..." Because, for the first time, we were all united. In a sense, at
least, at the last moment, we were all united. | wili, with your permission,
read it. It says, “The most dramatic demonstration of the new power of the
developing countries came on the last day when India succeeded in leading
a rebellion against the European Union's insistence on widening the Doha
Round to include new issues such as investment, competition and
Government procurement. India's stand effectively shelved all the new
issues...” -- They agreed to it because the Chairman's speech is part of
the record of the WTO -- "..untii the next Ministarial talks in two years, A
triumph which left the E.U. cast as the villain of the piece, arrogantly running
the risk of wrecking Doha because of its intransigence.” S0, we were not
alone. This is the proof. Listen, there was a rebellion created by India and
-- | cannot say about the E.U -- arrogance was put in its proper place.
This is what they say. Madam, | would like to read cut ancther sentence;
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the House may like to know this, It says, "This time it was India, supported
by other developing countries, who played a dramatic game of
brinkmanship, threatening to walk out, after six days of negotiations, Tha
advantage shifted back and forth betwesn the North and the South in the
final hours.® So, this is the position.

Now, | am coming to the conclusion. | have always maintained
that the WTO is not a global Government. It should not become a global
Government, because- they want to usurp the powers of the national
Parliaments, which i3 not good. Why are we saying this? Because it is not
possible. There will be a rebellion. You cannot subsidise. You cannot do
this. You cannot give jobs. If W.T.Q. is issuing commands like these, then,
there will be unrest, not only in India, but all over the world. This feeling is
gaining ground even in America. Many people may ask as to why am |
using such harsh words and why am | 30 biunt. | would like to read out
some sentences. “The WTO is a forum where Governments can negotliate
to reduce barriers to trade, and agree to rules to try to resolve disputes.”
Okay. Ws cannot make the WTO an organization that will deal with all the
problems that an elected national Government faces. Let us be honest.
This is an important point. It further says, “The WTO is not a global
Government, with a power 1o order new environment or labour laws -- or for
that matter -- better tax regimes, pension plans, heaith programmes, civilian
control of militaries or a host of other meritorious outcomes.” Who said
this? Not me; not an Indian, These are the words of a no less a person
than Mr. Roberts Zoellick, the US Trade Representative, The point is, at
that time he was commenting in the Washington Post, after the Seattle
fiasco. Sometimes, we feel different dimensions, if the places are changed.
| am very grateful to Pranabda when he said, "Places may be changed, but
the policy is the same." | am very grateful to him. | am beholden to that
kind of attilude. Doha is behind us. According to scheduls, the
negotiations will start very soon and end by five years. We know the Tokyo
Round lasted for six years. | think, the Uruguay Round lasted for eight
years. For how many years it will go, | don't know; but the schedule is by
five years. What we have to do is -- as many of the hon. Members have
suggesled, as Mr. S.B. Chavan has suggested -- we should build a
development alliance with all the developing countries, Now, they have
tasted the blood. They have achieved what they wanted. They know that if
we are united till the last moment, if 50-55 countries join with India and
other countries, then they would achieve what they had achieved in the
TRIPS. So, we have to plan for some kingd of a coalition or partnership,
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which may be called 'Deveiopment Coalition'. Somebody was suggesting
that India should take the lead. If we say, “We are the leader of the
developing countries®, everybody will run away from us. Se, it should be on
a fraternal basis to achieve commonality of purpose, commonality amongst
us. But the position of India is something different. Nobody bothers about
investment. The Latin American countries say, "We want an agresment.
You are a big country. You can dictate terms.* Colembia says, "What can
we do? - We want an agreament.” Sir, nobody wants te sign a bilateral
agreement. India has about 40-60 bilateral Investment Protect Agreements.
You know, we are the leader in software, in knowledge-based industries.
This is modern India. But we have another india. There is another India,
that is, the traditional India. That is a developing country. They say, "You
are a big country.* When we went for canvassing to all these countries,
some countries -- | don't want to mention names -- went to the African
countries. They said, "Why is India bothering about AIDS and other things.
Do you think it is for altruistic purposes? Just because of sympathy for the
Africans? No, they will be the gainers." One way, it is true also. In a
sense, India and Brazil will be the gainers because we have built up an
industry of generic medicines. We have this capacity. So, this is the
problem. But | have told the African countries, “No, we will give it in
writing. We don’t want our trade to flourish. We are worried about
fundamental, basic, human rights, the health of the common man.” That is
the position. | would say, multilateral trade agreement is not a one-sided
affair, S0, we have to continue. Before building a deveiopment alliance, we
have to buikd some kind of a consensus amongst ourselves, at least, on
this international issue -- regarding WTO. We have to evolve a consensus.
I think, today is a good sign. We will continue to do so. We wili continue
to consult. We will get all your advice. We will share with you all the
documents we are going to get from now onwards. At the same time, |
would say -- | have already said -- we did not conquer the Everest, we did
not conquer the WTO. But, at this moment, | have to say this -- so many
people talking and spreading rumours, *so and so called”, | was pressured
by so and so, that is why | withdrew, i said, *No.” | am sharing with you
the reality. | may tell you, when the Cabinet Committee gave its mandate
on the WTQO, the Prime Minister asked me, “Keep the flag flying." Again, at
that criticai moment, in Doha, | contacted him, *This is the position. What
shall § do?* He said, “Be firm." Therefore, we were firm. We kept the flag
flying.

| would not say it is my victory. [t is not a victory of any Party. It
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s a victory for India; it is a victory for all of us. Wa wil continug to
cooperate. But, first, we will have to create a iocal coalition for these kinds
of affairs, Thank you very much, Madam.

THE DEPUTY CHAIRMAN: Do you think, Mr. Minigter, by the next
time, that is, after two years, when you are to go thers, Mr, Supachai, who
is from Thailand, will take over?

SHRI MURASOLI MARAN: Maybe.
THE DEPUTY CHAIRMAN: The term of Mike Moore is ending.

SHRI MURASOLI MARAN: But, Madam, WTQO is WTO. The
developing countries have no roie at all. Whoever comes, we will have to
assert ourselves, Even if india is {here, it will be they who will be setting
the goals; who will be setting the Agenda. | am not finding fault with
anybody. Of course, ha is a friend of all the developing countries. Mr. Mike
also claims that he is a friend of all the developing countries.

THE DEPUTY CHAIRMAN: | hope so. B8ut, | think, Mr, Supachai
would be better. So, now, with this reply...

SHR!I MURASOLI MARAN: You have the freedom to say that.

THE DEPUTY CHAIRMAN: HB is from Thailand, and Thailand is a
developing country and they have their own problems. | am not an
economist. | had to study the entire gamut of WTO because of my
conference, which | was organising. Thank you very much. We discussed
it for a much longer time than we had envisaged. | thank all of you for your
contribution. We will meet tomorrow at 11 o'clock. The House is now
adjourned,

The Houss then adjourned at forty-seven minutes
past five of the clock, till eleven of the clock on
Thursday, the 28™ November, 2001.
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